. [Prof. Samar Guha] .
-\selieve that the time i3
-off when the eountry ‘will
positively that Netajt is ath
when he reappears there wm e in this
kind of g political earthquak’ Y0d with
country, To-day I pray to etaji may
.all my countrymen that N ot
be in good health and we' m‘ﬁ “1
back the greatest revolutiona:yt ‘;n:::
of our country, the epic erel Le of our
freedom, the greatest patri:,
«country, the Netaji of the Ind“"’ pe:'p l;
back in our midst 50 that he *° may t::ir
the destiny of our peoph'
cherished goal.

‘varyxor
x"wlaokm:»w
I know
be some

1 again pray to God along ith al

well and

wof you so that Netaji kaepae‘ as early
we get him back jn our nudst

‘as possibie,

ne Minis-
Sir, again, I thank the Pl'inl friends

“ter, the government and a ‘ppo r n
for lending wll kinds of s 1he crime
-smdoing the mortal sin and | @ Netall
_jlm was committed againy ' to God,
‘To-day X will only again prq
God, give back our Netaji 4

Jai Hindi, Jayatu Netajl, )

MR. CHAIRMAN: Arum”wuh‘

drwewing your motion? i
’ ‘There is

PROF. SAMAR GUHA:
8o necesmsity of any frea? SDAUIY
because I know Netaji is n;f

o
MR, CHAIRMAN: So, 1 *:h?:
pleasure of the House to mei

%0 withdraw his motion?
..SOME HON, MEMBERS:

«~-The substitute motion was,
withdrawn, |

{Yes, -

by leave,

ammap—

. : mﬂmm

f

Subhas Bose (M)
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MOTION RE: LARGESCALE DISP
TRESS SALE OF RAW JUTE BY
THE GROWERS

SHRI CHITTA BASU (Barasat):
Mr. Chairman, Sir, with your permis-
sion, I beg to move:

“That this House do take note of
the situation arising out of the large
scale distress sale of raw jute at
prices lower than the statutory
price in West Bengal and other jute
growing States and urges upon the
Government to take appropriate
actions to ensure remunerative price
for the growers"”.

Mr. Chairman, Sir, I think you would
agree with me that the Motion this
House is discussing now is of vital
importance not only for a large num-
ber of our people but slso for the
entire nation.

-You know, Sir, that jute which we
formerly called ‘golden fibre’ has
played a very important role in the
economy of our country and, parti-
cularly, in the rural economy.of the

- jute growing States. It is quite well-
. known that the jute manufacturers
. account today for nearly 7. per cent

of our total foreign exchange earn-
ings. It is also well known that over
2 lkhs of industrial workers are
directly employed in the jute indus-

‘try, About twenty lakhs of our
people are directly employed in the

‘Jute industry. About 20 lakhs of our

people earn their livelihood from the

secondary trade to the sectors of the
jute industry.

1757 hrs.
[SERI N, K. SHEIWALEAR in'the Chalr}

Tt is also {0 be mentioned in this
connection that more than forty jekhs
of our Indien families or thirty lakhs
of ‘farmery of aix jute growing States

mnsedmtho producum
cn!tivmonofjuu.
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So !lr as West Bengal is concerned,
"#t'is, by fur, the largest jute growing
“@tate, For every five persons, one
Pérson is getting directly or indirect-
ly hig livelihood from the jute pro-
duction and in the jute industries.
The jute industry-ig very important
from the point of view of national
‘importance. The jute industry over
the last two decades directly contri-
buted to the foreign exchange, on an
average, of Rs. 200 crores in the form
of export duty and another Rs. 250
erorgs or 240 croreg by way of excise
duty. I think the importance of this
subject is now quite clear to the
entire House.

Now, the entire policy of the Gov-
ernment of India in regarq to the
price and purchas. of raw jute has,
over the decade, rested on two major
planks, namely, the fixations of a
statutory minimum price for jute in
the markets of different partg of the
country and the market operation of
the Jute Corporation of India to pur-
chase jute whenever the prices tend
to fall below the statutory minimum
level. . Mr. Chairman, I say, with all
the emphesis at my command, that
‘ the past experiences have shown that
the two-plank policy of the Govern-
ment of India in regard to this has
miserably failed—not only failed but
1t hag also caused maximum harm and
injuty to the nation’s economy, parti-

cularly, to the jute growers. They
are forced to sell thelr jute at a much
lower rate than the statutory price.
What are the basic or fundamental
yeagons for this? There are meny.
but T will mention only four impor-
tant reasons for the failure of the
government’s policy. First, the inade-
quucy of the support price; second,
the late-starting operations of the
Jute Corporation of India; third, in-
adequate number of the JCI purchas-
ing centres; fourth, operations of the
JCY are wholly in the secondary mar-
ket. They are completely absent in
the primary market.

llltl‘l.

MR. Chairmen, ,urenrdsthe
MogmldmumMiwmﬂd

m-  BEADRA ¢ 100 (fixa)
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uketonythntituamythtoﬂw
growers and bonanza for the indus-

. trislists, tycoons and the ejght mono-

poly :hmiliu of the Jute industry. I
say this on the basig of the documents.
Sir, niy charge against the govern-
ment is that the pricing of raw-jute.
has all along been done in the in-
terest not of the jute growers but in
the interest of the industrialists jute
barons and the eight monopoly fami-
lies in our country. I have got ample
evidence to prove the allegation.
This evidence I have been able to
obtain after going through various
documents, government publications
and notings on the goverment files,
Due to paucity of time I will only
cite a few. To begin with, let me
quote the relevant portion from the
recent report of the Public Undertak-
ings Committee of 1977-78:

“It is most distressing to note that
during all these years the minimum
prices of raw jute fixed by the
government as also the prices being
offered to the jufe cultivators were
much too inadequate.”

It goes on further to say:

“It is most unfortunate that the
very basis of the fixation of the said
- minimum statutory price, namely,
the first-cost of cultivation of raw
jute has been deliberately kept low
by the verious agencies concerned
at an unimaginable low figure of
Rs. 116.”

Now, I revert back to explode the
myth of the fixation of minimum sup-
port price. From the available docu-
ments, I find the cost of production
per quinta]l wag Rs, 163 calculated for
the year 1974-75. The Agricultural
Priceg Commission fixed the minimum
price at Rs. 125 per quintal foir the
year 1974-75. The cost of cultivation
per quintal of raw jute was found out
to be Rs. 163 per quintal but the.
minimum price fixed by Agricultural
Prices Commission was. Rs. 126 per’
quintal, It began with Rs. 1 .
then ceme to Rs, 125 in m-u.ml’wm
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. 1076-76 the statutory minimum price

i

was Rs. 135 per quintal and in 1876~
77 it way Rs. 140 per quintal. In
1977-78 it was Rs. 141 per quintal
The conclusion is quite apparent and

_irresistable that the jute growers in-

cyrred a loss of Rs. 28 per quintal

. On an average during the last 3 years
. they have lost Rs. 25 for each quintal

of raw jute. The total loss incurred
by the jute growers of our country is
difficult to identify. I would only
mention one observation made by

.Shri Ranjit Roy, an eminent journa-

list of cur country regarding this.

“The West Bengal Land Revenue
(Floud) Commission reported in
1939 after extensive investigation
that, if jute prices were to prevail,
one tonne of jute should, in price,
be equal fo 2.1 tonnes of rice.

The relative prices of rice and
jute. have been, through the mecha-
nism of the pricing policy of the
Centre, changed so radically against
jute, that between 1955-56 and
1969-70 (15 years), a total of
Rs. 572 crores was drained out of

_ West Bengal on thig account. At
today’s value of the rupee, the
.amount is, equivalent,, to Rs, 500

If t State’s logz is added

, it amounts to more

'y 1500 crores. The money

went out, of West Benga] because
the deficit in food she hed on ac-
count of diversion of paddy land to

.. jute had to be mlde up with food

"'imports from other States, The
" other jute growing States havé alio

. suffered g:‘ievous?y"

* Then again I quote him: \

“Because the price of rxﬁe . ras
been kept low compaie to the prices

- af. other - agricultural commodities,

. particularly rice and® wheat, the

. four Major Eastern States and Tri-

“purg have lost . something like

- Ras. 3,000 crores during the twenty-
five years of independence” -
g0, yo would see the colossal in-

“fiify which Bas been ceuséd to the

m tomb:hlg !‘1‘.;7‘“ ;erhg"

’ Govemnen't‘

_jute growing Sfatés of qur coum

What iz the finml récommendation
of the Public Undertakings Comm!ttbo

- or JCI? 1 quoio'

’I'he cost of production ot juta
per acre for the study as a whole
which in turn worked out- 10
Rs. 37734 per quintal (including
byproduct) and Rs. 34434 per
quintal (exclnd.lng cost of by-
product) ..

The representative of West Ben~
gal Government agreed that a mini-
mum of 30 per cent return would
be reasonable. On this basis, a fair
remunerative price to the growers
worked out to Rs. 447.64 per quin-
tal (viz., Rs. 334.34 as cost of pro-
duction plus Rs. 103.30 as return at
30 per cent.’

. 8ir, I think, the whole House wﬂl
be surprised to. know this. JIn the
current year they have fixed Ra 150
per guintal, While the cost of produc-

4on; as they say, is Re. 344.3¢ per
- quintel; the Government have decided

or fixed . tbe minimum price of Rs. 150

per quintal

You cad uﬂuﬁﬂg {his, any

52"
every quintal of j‘ute a worke:
nlﬁ’v 200, You cap wel) m

s and economis h-njury e].
14 éaused 1o 40 lakhs Of the jute &

efs in {his country. 1t is inhw

e Governmerit' shéuld’ correct’
pusitioh, Why would theve e uridér-

pricing of the minimum support price?

There are grlevous allegations ageinst
,there wre allegations
dgalnkt thé Agriculfiiral Pridey Cotn-
thisgion; there are grievous allegat
against the Directorate of Fcono!
and Statisties. Allegations are thi
against the Ministry of Cotnimerce &
the Ministry of Industry. B
‘would only refer to the nlleéat
made by the Committtes ot Phblie
'Uhdeitnm This Committae um-
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h;‘ﬂfhez_'e__ig.--no doubt that in the
. wntire process of collection, com-
" pilation and publication of data re-
.. lating ta cost of cultivation of jute
and of fixation and announcement
of minimum statutory price for raw
jute, all these agencies including
Directorate of Economics angd Sta-
tistics, Agricultural Priceg Commis~
sion and Ministiry of Commerce
{now Industry), have acfed as the
bitterest enemies of the poor jute
grower. They completely sided with
the jute industrialists and jute
tycoons on the pretext of maiatain-
ing the so-called ‘viability of jute
industry’ and their anxiety to pro-
tect export market of jute manufac-
tureg from an imaginary ‘deleteri-
ous effect’ of any increase in the
price of raw jute. ..... It is most
unfortunate to find that the Cabi-
net Committee on Food eand Agri-
culture, at the material time, weas
also g party to this. The entire
machinery was positively working
., Yor the jute industry and the jute
traders’ lobby, and in this process
many. palms must heve been
Wsed.“

Ig this not sufficient to warrant’ ;
¢ rehensive. enquiry?, I deman
ﬁpgghthebash o!mt;{ report of the
Committee on Public Undertakings on
JCI; where allegations' have ‘been
made that many palms were greased—
* T Jrtew whose palmg have béen greas-
o§-au!‘probe should be instituted to
find out whos, pulms wers  greased
- 'an@. who have been subjected to
immenge - grievous injuries. I think,
the House will dgree with me.- .

I shall be failing in my duty if I do
not mention, in brief, some of the
wvéry * vital problems of * the ' jute
growery in our country. I would only
mention two factors, namely the non-
availahility of very essential . credit
facilities and secondly, the introduc-

tion ‘of ISI grading' systém, The time.

of jute (M)
R

I do not ﬁwﬁdséwémkm how. ther
growers are cheated and robbed off by
the ISI grading system. A,
) . PR o
It 18 quite well known that the jute,
growerg of our countiry are denied
any credit facilities from the banks or
other financial institutions .of our
country. On the other hand the jute
barong and tycoong in the industry are
basking under the lavish patronage of
the banks and the financial institu.,
tions. To iliustrate my point, I would,
only mention a few things. The total
amount of credit limit available to the
jute mills for the purchase of raw
materials and for other operations
amounted to Rs. 157.22 crores as om
30th June, 1977. The limit extended
by the banks for trading in the raw
jute amounted to Rs. 52.28 crores, i.e,
about 200 crores. This also relates o
1977 figures. Then, the advance
granted to 29 sick jute mills amounted

to Rs. 67 crores at the end of Mareh,
1977 .

ok

You will find that more than Ra.
250 crores have been advanced by the
fnanclal institutions to help them,
these tycoons, barons, jute induystzias
lists, But what : happens to the JCI
which is also a public sector undem
taking? I bave come to know that for
the procurement by Government of
15 lakhs of raw jute—this is the targes
of the Government this year—JCI will
require bank credit of Rs. 60 crores
while the RBI has sanctioned only
Rs. 28 crores. I do not know wi
will happen with the limited scope of
the JCI for want of credit fund from
the RBL” L "

Now I come to the second point
about the operation of J. C. 1. AsX
have mentioned earlier, one of the
‘major plans ot the Government' 1§ $&
purchase rew jute through the JCX
uang how the JCI is operating? Froth
the old records I find that the coviéraj
of raw jute trade by the JCI has

wvery insignificant. The JCT could: oaly

‘puichaie §°to 11 peé’ ceat of ihe tetsl
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prodiiction of the riw ‘jute during the
" iast three years. This year’s figure is
80 lakh bales of the total estimated
production of 73 lakh bales, that is,
only 1 /5th of the total production will
e left to the private traders and mid-
dle men. Uptill now, as far as my in-
formetion goes, the JCI has been able
%o purchase jute of only 47000 bales.
Now the Government is very eloguent
on account of operation of the co-
operatives in jute. Let us under-
stand what the cooperatives are doing.
As far as my information goes, the
number of cooperatives in jute in the
whole country was only 103 in 1976-77.
Their purehases worked out at b:st to
a meagre 3.55 per cent in 1975-76.
Therefore, you can well understand
that more than 90 per cent of the total
production of jute is left in the hands
of the private traders and middle
men, They take delivery of the jute
from the jute growers under the
dadan system, they are made to part
with their jute at low prices. ‘This
is the situation that is prevailing to-
day.

- 8ir, before concluding, I would
gequest the hon. Minister to try to
incorporate some of the suggestions
fhat I am now going to make. Now
having regard to the situation as
described by me, I would ask ‘he
Government to take the following
steps;, namely, the J. C. 1. has to enter
the market immediately as the crop
faas already started arriving in the
markets of North Bengal, (2) the
minimum remunerative prices must
bie fixed at Rs. 300 instead of Ra. 387
or something like that as suggested
or recommended by the Committee
en Public Undertakings in their
Report on the JCI, (3) the J.C.I. has
to purchase the entire quantity offer-

ed for sale at the market price, even
if they are more than the minimum
prices; and (4) the J. C. 1. has to set
wp an adequate number of centres to
purchase raw jute from the growers
direct. 1f, however, this is not possi-
ble, only the ¥ood Corporation of
India may be involved in this purchase
sperations as the peak of the jule,

AvGuST 28 3570

03; MWJ :

procurement season (oes not. exq);

-mmmmwmtmm

farmers. I think’ thesé are the four
immediate tasks and the Government
should try to save the jute growers
of our country. In conclusion, coming
as 1 do from West Bengal, coming as °
I do from that area. I want tp warn
that there will be Nil Darpan, Titu
Mir and Basher Khella if things do
not improve, There was a great fight
of the peasants in that part of the
country. I do not want Nil Darpan
enacted in this year of 1978. The
Janata government is in  power.
Mistakes have been committed. Dis~
tortions had been made by the erst-
while government, erstwhile regime,
hand in glove with the jute mono.
polists and jute barans and tycoons’
I hope the Janata government which
is pledged to support the cause of the
growers and agriculturists will see
the imblances created and the mis-
takes committed In respect of the
jute growers of the country, if they

‘are sincere to their cause they must

correct immediately the imbalances
and distortions. If corrections are
not there Nil Darpan, Titu Mir and
Bhasher Khella will be thére, you
will then understand what the growers
of our country are and what' the
villagers of our country are. I want
to conclude by sounding this note o!
warning,
MR. CHAIRMAN: Motion movod"
“That this House do take note
of the situation arising out of the
large scale distress sale of raw jute
ut prices lower than the statutory
price in West Bengal and other jute
growing States and urges upon the
Government fo take appropriate
action to ensure 'remunerstive price
for the growers.” -
There are some amendmients, Are
they being moved? :

. SHRI VINAYAK PRASAD YADAV
(thma):’ 1 beg to move: -

= mtmmemotwn,—-
add st the end=_ 5.
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*M "wh(eh shoifld be at lesst’ one’ nnd
~a:thalt- tinses of the cost of ‘Hroduc.
tions because the growers gell their
jute in the market before
Dussehra.” (1)

ot wyx wrer wge (g ) ¢
qarfa adze, eat I X gy
# gw Wi wga Gl ¥ g w QY
Y femam & g3 wat gt frsdr
" 31 xdt ¥ qrme oA ® wEmw

S FeERt w7 WiTOaR worgwr ¥

& goaar i e et ady &
QYT TEAAT °r foF AT wowTT AINA,
[qT AT AT AT RAT AT qEHT I

& wftas  Sarewi wr, dOfed
FATHT WT I M | AT
® q4T wrex & ewrd{ &, wgr fw

AFLN FAS  qOTA: AT X oA F
®r g 4, witfed v sgr g
afy I FEC A ¥ i o Fewr
wfr & #g TN WIT F QA ST
&€ At T w3
qaMiT AFET, WAT F 99T FAT
arfgr far & fagre & 9o fgew 9|
fagre & qftrar far & wrar § @
6 YT wT TawET gar o qif
wrea % 6 wrdl ¥ fayar gz Wy
S T & sawr 17 e
Furer  fage wvar & 1 gmfeg
q F e W fr s weerc oy
war fear ¥ wg T ogRm
gy w3 & oy IR WX W wfas
At w1t & s g ¥ e fvew faw
F W Hlr st w wAR Q)

wHE @ wew gwr WA fe
™ xfeww ¥qg o SO ai
W A TTHT AT WX AT Tt ®
fgre ‘g oy qurar W e @Y war

mulm 6, 1000 (suau,

a:mc an ) -'4'75

mifmqmu %m tﬁ:
o Qodle BT Ty wre wrsdt fogyd
¥ M s wreNrerar ey aar
t s graghimaade
g & fod g areifa &
W forg ¥ wgr v §
344 WA 34 37 Wrewwm SR
qgar & W W WA I FAA A
fawfcn ¥ fr477.64 370 fogw-

Wea 'wrm T frmra vt wavar
ararer & 1 wgy feai b oA
ORI HT U1 X %7 Hwr ey &v )
Wit A wrfgd ar v mfends
T GrgAafagw  w%E & fdd e
A 9 TMEM  wE ¥ WY
XF SAFY NIH. 447.64 fraifex
w1 wHE ¥ A wifoed wifee
fare g9 & 9w § &t Afer gk
T oF wEIW ¥ A7 gRIFTAT
wixfam wftws & wre & fafaas
RAR FTAIAT EAT & 150 Ko
sfy frrda wafs wg *3 141
wrqt 1 fgd At egar ARy
FFTT FAT | CX W T FAACAE Y
gy § | Wy sarwwar
* Wy &7 I frarr § WY
WE ueEc § o 9z wfaec
@t glrewaw mﬁm wHraw §,
wr wrfe uwe Wik & dfeaw
ey idiegmn ¢ Y¥frwa@ ¥

R o] ?-"Ca'tl micqqomfoqzt

fr qF w@w § fHodon1 g
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e fowe o W & I
T drg ¥ el edar oy
ﬁ'mr wn & oy t \ X

| wre g are g wE | qen
¥ v mmqa’rmx‘rmﬂ
W www w1 osdw &, G
¥ ey e ) w5 alerrT S wTE
if:[z T § fomiwar, fagsy,

e, wrren,  wfe ¥ 9% fem
e g fwam @ o @
g @ femdl i ¥ edfot oo
o RE PaAgErEwmR £
Xawr qfomr & gl wa fagre,
werwr, - afre, g, et Wik
g s g feer W@ Yz dw
g § w0 oW
CWTRT & AW W Wy & Ay
Ty W EER A sewT S¥ew A{g
& giFwhn | T yEwr A
oy 7 ey & AR AR
w ar € o aEw e §
ggi & femat w1 Gredm W
e §1 o AWt fase Sfew
ogt Y e g dar 9w wY O¢
& o g o § osw e
0 wgt & st owwwr afees &
faeft wiw # Trarewem G E
femi€  «FW, wdf 1 Wi Wi
srowy fadeft e Wich iy faw ®
xgAT g ot wax gaer T a
w3 &1 g g, g, sfem
wic gwe, waw, 9w, fagy
wfe i wifya & wiofeat feant
RO AT gg  Wraw  wrsEte g
wet W © ok apw ) e,
B Afd®r s wfi fadd @ wR
g% Wi %k - werr e oy ¥
ta frft www @ wfimew
O, dvvme vy g &) 9
e e e fp & AR R

Aumu.ma

qmt i'in

(i) Price support operations, where
y, (ii)

(iit) supply of jute to the taken.over
mills, (iv) expansion of its coverage
of primary markets with the help of"
the " cooperatives and (v) operation “of
a scheme of byffer 'stock of raw jute
to bring about stability in the supply

. and prices of raw jute. The Govéin-

ment’ expects that the above measures
would enable the JCI to purchase
during 1978-79 season about 15 lakh
baleg of raw jute, 20 per cent of which
be from the growers directly.

WITA §FIT A 4§ &I Hyw e
%T 1 208vEE @OEX 1 qEAqA
oy t AT WL €W T FN
wan ¥fgw To o wmie
fmﬂfﬁfm i R
s &

(a) ensuring fair prices to the jute
growers and

(b) ‘stabilising raw jute prices by
eliminating middlemen and specula-
tors. )

afvwr faed 6 aref Hovgw § Ko,
dro wfe ¥ wWimw ¥ Iy ow
wersie %1 g § fe et o g
Amd & waee . o wdi gar
fafew 4% ¥ oo ek ¥ Wik
fafemm wew & oY DY F0eF @
fw femai wrowy &% ot wff fo
§ wic frwarelf & frfaw SgL% gram
¥ fewdAl Y qmv 4, Wt #e
o ¥ wemw ¥ fww wyfewi oWy
g gt §, e qdem & Fy-R
Ko fte wide ¥ w7 fyamw § Wi
Wi & fast oy oy ey & dle
wte - R wft - fomr 1w W gF

cial operations, '
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%o ‘Wre fit> wv
a‘hm tr fur Sz wrHAAre-
w8, T g adier wrdw Ko
#ro wito & mremm & avfv vrwg W
ez il dferwrgm? wg
a1 «ff gor, IR Qe fud Forwr
o5 W Toar «ff XA 9r g fag
#r = &% wi‘ﬁe: foar ot Wiix
22 FUT o T AN W1 Faell WY
war 1 frardl w1 qrac dw
frarar e qfves Qewdee & o
wqﬁrﬁw‘r ot qgerar AT Y
femrat &1 &y Wigw @ e
wrst oY fo gto wfo w1 15 Y
%o w2 frw wifwsi & agraat § )
ax gR gy ¥ wo oiad & fwg
mtmwm@?m sraa forema
bos ot o owed § frowd
Y $0 srary g aeswd fo, wg
i | @fenr W o xy &% wot
§ 1wt wdh irfﬂqsﬁwfﬂﬂ
w3 Wfeg agr 0§ ww fw
15 FO¥ %o I oAt &1 wul
@t g wrd WY ER i@‘s'rcnz
T wEw e feEE A § 91 200
qfe gaigr sy §o fufeerds
femat %1 g9 T smx T AR
wtfe el ®1 §% § g fowar
wfi § WX W qe dave g o
ot wir o2 I wEEArA STy §
fagdt fagifed ® 150, 200 wdz
qArHr grar &1 o e S gann

HE uvk Efwam ¥ NS wifew
e g an § wift g o
ot §1 QA SR awoaqar
wifar § frag o gz dr wxd
£ m'mw-a " mw{f
m.

mm ' m;mu@uu) B
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tion, The credit lUmits extended by
cofhmertiat ‘bafiks $0 fute ‘milis covér.
ed by the ciedit autherisation' scheme,
fe. mills énjoining ugregq;].e limits
of Rs. '2 croreg of more from the entire
banking systém amounted to Rs.
15722 crores at the end of June, 1977.
waig Mifmade o ¥ ¥ ot dwrd
&k §, aez agaré feigifz WA X
"z &Y 7 ¥ § wie wvEfon &
forg ot 3% & Porgwr mefrom ag 4T
fred T aw 157 00 22 W€ %o
Tt fr o 1

. % gdww ¥ oo g fFowx
nfegs wie Sfwrsr TwiEaw 447
T 64 8 MWy wa dfem,
vy ww-Rw7 300 WA & &fsy
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Maximum prices should be re-
moved with immediate effect.

Minimum prices should be uilul
keeping the recommendations of the
Parliamentary Committee on Publie
Undertakings and should also be fixed
for Calcutta, i -

JCI should be free to make purchas~
es with a view to ensuring not less
than Rs. 200 per quintal at the growers’
level.

Canalisation of all mill purchase
es through the JCI should be intro-
duced with effect from 1st December,
1978, by which time bulk of the gro-
wers would have marketed their jute.
The JCI should fix reasonable prices
for jute in the hands of the trade tak-
ing into account their carrying costs
and normal profits.

The above measures would help the
growers to get reasonable prices and
also prevent speculative profiteering
by the trade in the lean season, It
would also save the mills from the,
price squeeze that they were subjecte
ed to during the last two years. -

SHRI SAUGATA ROY (Barrack-
pore): Sir, I have been listening with
rapt attention to Chitta Basu and the
other friend from the ruling benches
who spoke. I shall not make an emo-
tional speech though I am in a posi-
tion to do so because the constituency
1 represent has 32 of the 62 jute milis
in West Bengal and also it contains &
riural part which is one of the produ~
cers of jute in this country. -

Sir, the problems of lamentable

?f

jute growers have becomy Mmost =
joke, Year after year people raise poﬂ-

tical slogans about them, the
ment makes flery speeches, but ul

mately nothing is done, But what



tage. They threatened closure. Pri-

cultivation. Now, the buyers, the
jute barons and the middlemen have
conspired so that the prices go down.
It is a vicious circle. When the prices
go up, the production is less and when
the prices go down, the production
is more and all the time the jute
grower is at the receiving end. The
tales of woe of the jute grower had
better not be told. They have been
repeated time and again, thousands of
times. All I want to say is that I do
not think that this Government or any
government under the present struc-
ture can do by make-shift arrange-
ments which they are making to
solve the problems of jute growers.
To my mind there are only two ways
in which the problems of the jute
growers can be solved. First is the
takeover of purchase of jute or trade
in raw jute and second is the take-
over of all jute mills and takeover of
. the export trade in jute. Which go-
vernment in this country under the
present structure has the courage to
do that? So, it is talking. in vain.
There is also another way and I know
that one day the farmer of Bengal
started producing jute in this coun-
try after the jute producing areas
went to East Bengal. But one day
the farmers of West Bengal will stop
producing jute attogether and shift to
paddy. You will see from where the
foreign exchange to India comes from,
And this is all going to happen.
8ir,-I come to & very practical posi-
tion without going into what. should
be the actual remunerative price be-
cause under the present structure this
Government is helpless as all other
-are helpbess. In the pre-
min' Government people sald that
2588 LS—18.
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nobody was there trgm Welt Bengal,
sb jute growirs did not get a fair desl.
We bad a Commerce Minister * from

Bengal for § years. But the condiﬁhn
of the jute growers and the jute
workers in the tnctorlea detenorahd.

SHRI CHITTA BASU: He was »
caucus Minister.

SHRI SAUGATA ROY: He was a
caucus Minister or whatever you call
him. Now, there is a flery trade union
leader and son-in-law of  Bengal,
who is the Industry Minister and who
has got jute under him and hereis a
daughter of Bengal though not from
a jute growing area, but the daughter
of Bengal all the same. What has
happened to jute growers this time?
Let me put it in substance that the
talk of the Industry Minister is all fire
and brimstone with no substance. I am
making a charge on Mr. George Fer-
nandes who is not here and who
should have been here. I am making
this because I want to point out how
aseless his statements are, how im-
potent his Ministry is and how in-
competent he has proved in providing
minimum price to jute growers.

Last year the best work that has
been ever done in regard to the pro-
blem of jute growers was done by a
Committee of this Parliament called
the Committee on Public Under-
takings.

In all, the Committee on Public
Undertakings submitted five reports
on Jute—the Third Report on the
Exploitation of the Jute Growers,
Eighth Report of Government’s Un-
fair Pricing Policy for Raw Jute,
Twelfth Report on Back to Back Ar-
rangement on the Sale of Jute to Jute
Mills, Tliirteenth Report on Procure-
ment and Marketing of Jute by the
JCI and the Fourteenth Report on
organisational matters. This is
of the best vrorks done by any Com-
mittee on jute. The Government have:
these reports in front of thnir eyas

The Cnmmmee hu smuusd mme
very concrete steps to be.taken; no-
thing revolutionary-—no taking over of
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the raw jute trade and no nationalisa-
tion of the jute mills—we know you
are incapable of it, it is something
which is capable of implementation.
What is it that is suggested by this
Committee of Parliament? It is say-
ing that the JCI s entering the market
late in the season and does not give
any publicity to its procurement pro-
grammes, even tuough the JCI was
sct up to ensure remunerative prices
to growers. It fusther says that the
JCI's command over raw jute trade is
insignificant and it wnclly operates
in the sccondary 1nurket and has fail-
ed to reach the primary market. Then
it suys that the price policy of the
Government of India in regard to raw
jute is patently tilted to help the jute
mill owners at the cost of the jute
grower;. Then it says that jute tra-
ders and jute industry continue to
manipulate price of jute to their ad-
vantage, due to non-availability of
very essontial credit facilities, the jule
growers continue to remain in the
clutches of the merciless traders and
moneylenders; both the private tra-
ders and JCI indulge in various mal-
practices such as down-grading of
jute at the time of purchase, under-
weighment, deduction on account of
moisture etc. thereby depriving the
growers even of the support price
fixed by Government, thus becoming
their worst exploiters. Now before
the season started, the Government
had these Reports before them and the

inister had these Reports before
him.

In the end of June there was a re-
port that the Managing Director of
the JCI, Shri Gautamukhil had resig-
ned in frustration, he had submitted
his report in frustration, because year
after year the Government of India
were not giving facilities for com-
merclal transactions to the Jute Cor-
poration, it was doing only price sup-
port- opegations but it wants to do
commercial transactions, because it
was under fire from the Committee
on Public Undertakings.
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When 1 raised that gquestion, the .
Minister denied. it by saying “nothing
of the kind can happen; we are, ‘in
fact, going in for commercial transac-
tions.” ‘In the budget session of Par-
liament a news item came in various
financial papers that Government will
wind up the JCI. It was a big lead
story in all the economic papers. I
raised the matter under rule 377 and
in reply to that the Minister boldly
stated “there is no question of winding
up the JCI; in fact, we are going in
a big way for commercial transac«
tions.” Within a short time a report
aupeared 1n the newspapers that the
Managing. Director ¢f JCI resigned in
frustration over Government's refusal
to allow commercial transactions.

What is happening this year? I was
in my constituency only yesterday.
Shri Chitta Basu was speaking about a
remunerative price of Rs. 300 for the
jute growers, Government have fixed
Rs. 150. I say: give them Rs. 150, but
that should be the minimum, For how
much is jute selling now? Yesterday
at Barojaguli, which is one of the
biggest jute markets in Bengal, only
30 miles from Calcutta, jute is selling
at Rs. 135 per quintal.

This is the beginning ¢f th season.
The produce has just started arriving
at the market. The JCI centres are
conveniently located at the markets,
big markets, not even at the secondary
markets, what to speak of the primary-
markets. 'The poor jute grower has to
go 20 miles to the big market, where
the babu of the JCI sits. Often he
will say “your jute is not good, there
is too much moisture, this is not first
quality jute, this is poor quality jute”.
In order to avoid all this harassment,
instead of waiting for two or three
days in the market, he says: let me go
to the Faria, who will take delivery
of my jute straightway. Has the
Minister of Indusiries taken the
trouble of visiting even one single jute
purchasing centre? Last year there
were 43 purchasing ceritres in * West
Bengal: - The Minister made ' revolus -
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tionary statementa 1 thought a revo-
‘lution was going to come. This year,
it has come to 47, according to a Gov-
ernment report, just an increase of
four in a period of one year after a
number of revolutionary statements.
How are we to plan to solve this prob-
lem? I say that short of taking over
the raw jute trade, the only other way
is to allow the Jute Corporation to
start the commercial purchase and the
second way is to increase the number
of purchasing centres from 100 or 110
that we have at present to at least
250. 400 jute purchasing centres would
be necessary to cover the whole area.
But let us have at least 250.
got only 110. So, let us not talk about
what has been done, There is still
time in this season, upto October, jute
will be arriving in the market, if the

Government can still take care to see,

that the Jute Corporation goes and
buys jute at the primary markets, even
at this late stage, if the Reserve Bank
credit facility is available to the Jute
Corporation, something can be done.
But otherwise, the jute browers will be
hit this year also. There is no way to
save them. It is too late. The policy
was to be taken in June or so when
the Minister must have been busy in
mediation. Now the jute has started
arriving and it will be too late. But
at least for the next year, after going
through the report of the Committee

-, on Public Undertakings, let us set up

\Et least 100 more purchasing centres
and at least try to give the support
price to the jute growers. I can tell you
that next year again there will be a
glut in the Jute Corporation and again
the jute mills will threaten t, close
and again the Minister will rush to
Calcutta to issue revolutionary state-
ments. We are tired of this vicious
cycle every year, year after year. We
want some action and not just words,
words and words.

Lastly, let alone the private jute
mills, everybody knows that the Birlas,
Goenkas and Bangurs, all these péo-
ple, send their farias into the primary
market ‘and buy the distress sale of
iute at Jow price. What are the Gov-
ernment taken over mills doing? I
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have a clear case of National Jute
Mill Company, the biggest jute mill
company, located in Samar Babu's
Constituency. There is a Chairman by
name, Mr. I. L. Tripathi. The com-
pany is employing 12,000 workers.
What is happening there? The Chair-
man is taking a token remuneration:
of one rupee. But he has been run-
ning a consultancy farm in the name
of Tripathi and Parekh Private Ltd.
He has also beep exporting the Jute
goods and garments in the name of
Ashoka and Co. Their consultancy firm

" has also taken an assignment as con-

sultant of the Anglo-India Jute Mill,
which is owned by R. P. Goenka of
Emergency fame, which has been given
a soft loan of several lakhs by IFCI
for modernisation and renovation. You
now understand the sample.

In a Government owned mill, a man
is there who is helping the private
sector and reports have come about
National Jute Mills Company, regard-
ing the raw jute purchases by the
company stating that there have been:
the most severe irregularities. Why
can’t there be an arrangement bet.
ween the Government taken over millg
and the Jute Corporation s, that
the Jute Corporation do not have to
enter into back-to-back arrangement,
go and beg of the jute mills to take
jute from them saying that their jute
will be rotting in the godowns. That
has not been done by the Minister.
I am not optimistic. For the last five
years, I have been seeing what the
situation has been. We have had
much worse in the Congress Govern-
ment. From the present Government,
we want some action. I am not hope-
ful that a lot will be done. But I want
to see a little so that some relief is
given to the poor growers,

I must also say that the State Gov-
ernment has a responsibility in this
regard, because the cooperatives in
Bengal have never been very strong.
The State Government should come
forward and give some help to the
cooperatives. Again the question of
finance will come. The Reserve Batk
will have to come forward with cre-
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-at s the.Reserve Bank in a pumon
or in a mood to give credit to the
cooperatives of Bengal, who can help

'ofmum 4ss
: 9 anm i@wﬁr} qvilm izaw
A 80 AT 90 ¥TOX WA ¥ fe wY
404577 50 9% qAL. wuT1 AT

‘the .jute growers in some way. That
is wity; I have proposed a nhumber of
amendments to Mr. Chitta Basu’s
motion saying that at least let the
Jute:; Corporation open Direct Pur-
chasing Centreg, buy some more jute
from  the jute growers, the primary
Jjute -markets and the revolutionary
Minister instead of giving statements
let him show some action, and give
some relief to the jute growers. That
is all. 1 do not expect a revolution in
ithe short spm of time.
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qz dmd B G g | @ g
T & sraeY avrary T E |
_SHRI X. A. RAJAN (Trichur): On
this particular motion much has been
said on the various aspects of the in-
dustry, about the miserable plight of
the jxftezrowers. the pitiable plight
of the workers and persons engaged
in the industry and the overall posi-
tion of the industry. In this particu-
lar industry, problems arise year atier
year, . sentiments are expressed year
after year, problems are posed year
after year and remedies suggested
year after yeat, My bhumble opinion
is that fn the light of the opinions or
suggestions or remedies suggested es-
pecially by a large number &f grow-

7 AUGUST 28,1978 "

Tof Tute (M) 42,
ers a9 well ag tarmers connected with
it and a large number of industrial
workers connected it--recently, two
conferences were held in Bengal, one
sponsored by the ruling party and its
allied organisation and the other by
the CPl and its allied organizstions
and there the whole problem was dis-
cussed by the jute-growers as well as
the workers connected with the indus-
try—their firm opinion is that a hotch-
potch solution for the industry does
not golve the problem. There is a case
for nationalisation, nationalisation
from the purchase point, at the manu-
facturing stage as well as the export
trade, This has been expressed not
only this year or last year, it has been
there from the varlous interests, the
major interests connected with the in-
dustry. That is the only golution, -
that is the only panacea for the evil
that this industry is in the midst to-
day.

But, unfortunately, no government
has dared to come with such a bold
policy becnuse of ils own reasons, be-
cause of the powerful grip the tycoons
or the barons have over the industry
as well as the administration. For
the last 30 years or so this was the
problem. But we hear so much of
talks from the Ministers, Even as
late as last month our Industries Min- -
ister was there, He knows the prob-
lem he exposed the industry ¥
when coming to brasstacks, no one
dares to take it in his own hands.

Regarding this particular resolu-
tion, I need not narrate what rele-
vancy the fute industry has to the
economy of Bengal. If I am correct
one out of five in Bengal is directly
or indirectly connected with the jute
industry, If I am correct, 80 per cent
of the farmers are only having culti-
vable land of 2 acres and below, There-
by you can see what fs the structure
of the industry, As Comrade Chitta
Basu has stated, 40 lakhs farmers are
directly involved in this industry, But
what is the attitude of the govern-
ment? What is the attifude of ‘tha
commerclal banks? What is the afti-
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tude angd ‘pollcy | reznrding credit to
 the jufe industry?

Comrade Chitta Baau has very well
exposed the ' commercial banks’ and
nationalised bank’s credit policy to-
wards this industry, how the exploj-
tation is there of the jute-growers
and what a strangle-hold the money-
lenders and the wholesale trade have
over the industry. Comrade Chitta
Basu has stated what is the credit po-
licy of the commercial banks, As on
30th June, 1977 their advances to the
jute-growers were of the order of
Rs. 155.72 crores. The limit extended
for banks for trading in raw jute am-
ounted to Rs. 53.2 crores. The advance
granted by banks to 20 sick jute mills
amounted to WRs. 67 crores by the end
of March, 1977, The banking system
is abetting jute barons really. The
policy of the npaticnalised banks 1s
just to help the weaker sections in
essence, in effect, but in practice how
it falls into the trap of jute industry.
This is not a new phenomenon. The
eight barons-—eight families—really
have the grip over the monopoly ot
the jute trade, This is the position
regarding the actual state of affairs,

Regarding the growers it is report-
ed from reliable quarters that in
1977~according to a communique
issued by the Commerce Ministry—

hundreds of crores of rupees worth of

black money just had run the indus-
try. Hundred crores of blackmoney is
circulating in the jute industry alone.
How can you then talk of imbalance
or talk of balancing the industry.
Hundreds of crores of money are put
in just to run the industry at the risk
of the poor raw jute growers who are
holding two acres only in their hands,
I am not going to elaborate on this
because my hon friend has already
touched that point by his resolution
by making an elaborate speech.

_ I shall only come to one or two
points, I would like to be enlightened
on them. What is the function of the
JCI1? What was the performance of
the J.CL? The J.CI I believe
was constituted in 1871 or so, Up~
to the year 1077, what wag thelr
performance? What was the motive in
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communique -constituting the J.CIL if '

I quote is for the following main ob-
jective :

“a centralised agency with its
judicious purchasing should be gple
to ensure for the grower a better
price than he is getting today by &.
process “of elimination of the many
tiers of intermediaries now operating
in the jute market, This will be the
long term objective of the corpora-
tion which should in course of time
save the grower from the clutches
of the middlemen. In this endeav-
our, the corporation will make ar-
rangements to buy jute directly from
the jute growers ang build up its
direct relationship with them.” The
objective framed by the Government
was further supplemented by a
Commerce Ministry directive on
August 9, 1972....”

I further quote:

“It has been decided that price
support operations to ensure against
decline in jute prices below the
levels of the minimum prices will be
solely the responsibility of the Jute
Corporation from the current season
onwards. The President is accord-
ingly pleased to direct the Corpora-~
tion under article 139 of the articles
of association (of the JCI) to make
all necessary arrangements to en-
sure this objective.”

Now, Sir, what was the performance?
What is the miserabe way in which the
JCI is? It was constituted in 1971 with
the objective of giving relief and by
giving shelter to those small farmers
in the jute-industry. I need not nam
rate the whole thing because it has
been clearly narrated by the hon.
Mover of this Resolution. He has satd -
how many purchasing centres have
been opened and how many have come .
to the fleld to purchase them? The.
whole thing i8 in a mess. The farmer
has to sell it & distress price. After:
all the J.C.I. gets so much. I charge:
the J.C.I that it is & tool in the hands .
of the tycoons; the J.CI. is a tool in
the hands of the barons. The J.CI
was constituted with a good inteniion.
It i3 manipulated in such a way that it
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!u'mm and othér people. ‘This' is the
performance of the J.C.I. I need not
‘narrate about the number of purchas-
ing centres opened in 1987 and then
in 1977 and how many ate being opeu-
ed in the year 19787 People’s misery
can be imagined in the jute growing
areas of West Bengal. It is a question
of Central Government or the concern-
€d ministry of the Government who
wants to coerce West Bengal Govern-
mént by putting it into the difficulty.
It will only be a dream. West Bengal
Government will see that the farmers’
interests are protected.

"Then ‘1 come to the second point.
That is regarding the price fixation
policy. There is a report of the Lok
Sabha by the Committee on Public
Undertakings, 8th Report. What is the
price fixation mechanism and how
does it work.’ I would just ke you
to consider our raw jute pricing policy
and the system. I quote:

“The basic data for the purpose is
collected, organised and assembled
in the Directorate of Economics and
Statistics (Ministry of Agriculture
and Irrigation) and the figures of
cost of production, as analysed by
the Directorate, are passed on to the
Agricultural Prices Commission for
the final fixing prices. For collecting
the data, the directorate depends on
agricultural universities in respective
- States. The Public Undertakings
Committee found during its investi-
gution, ' that 30 fleldmen collected
data for 4.41 lakh acres where jute
sand mesta is cultivated in West
Bengal,”

“gecondly, the prices are fixed
basing on data collected earler. For
example the prices for 1977-78 were
based on data collected during 1974-
78. According to the PUC, the defi-

' cfencies cropped up on cost calou-
f#tion by the directorate on many
counts. For example, instead of in-
terest on ‘the vost of land as part of
‘capital, the directorate took a token

. -rertal value of ‘the-Jand; the cost of
_ transportation - 16 primary market
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was not included in the dﬂl th'tq
‘'was no provision for cost of mrim
the jute; there wai'ng provision for
supervisory: cost; there was no provi.
sion on account of ‘hazards’ which
have very often to be faced by jute
cultivatars and finally there was no
provision for interest on borrowings
by the cultivators from private
money lenders.”

The State Government has scientifical-
ly calculated the cost of jute per quin-
tal as Rs. 34443 and with all the rele-
vant facts the Public Undertakings
Committee has come to the conclusion
that it should be nearly Rs 434, Now,
even the poor farmers cannot aspire to
get such a price but the West Bengal
government has clearly stated that the
authority for price fixation should be
left to the State Government.

MR. CHAIRMAN: Please conclude
now.

SHRI K. A. RAJAN: Sir, lastly I
would only say that there should be
streamlining of the machinery of Jute
Corporation of India. It should be an
instrument to save the poor farmers
rather than abetting the tycoons and
jute barons who are out to sabotage
and eliminate the poor farmers 14
this step is not taken, I am sure, one
thing is going to happen. It you are
not going to give remunerative price
to the farmer, the farmer will be left
with no option but to change the cul-
tivation to some other crop. Then you
will have to face the music. What will
happen to our export industry? I
would only pray that it should not
happen in the best interest of our
country, industry and Bengal. E

Lastly, Mr. Chairman, I still stand
by the basic question that usnless na-
tionalisation comes through, this par.
ticular sector has no future. With
these few words I coriclude,

SHRI SAMAR MUKHERJEE
(Howrah) : Sir, the situation is very
serious, Only last week I got a ‘tele-
gram from the President of the Bengal
Chatlkeul Mazdoor - Union, Shrj Niren
Ghosh;, an ex-M.P.‘that tYe ‘priceof
raw jute has tarted falling rapidly
ln:Ht hu reached Rl 150 mr qmm. .

cproaguy w 124 DR



this issue ‘on the Floor of the House.
Now, Mr. Saugata’ Roy hes also ‘told
that ‘in his constituenty it has reached
Rs. 135 per quintal. Mr. Joarder also
said that in North Bengal it is rapidly
falling down. In these circumstances,
unless the Government takes it up
very seriously and immediately try to
check fall in prices the peasantry will
be completely ruined, There is a big
head-line in Economic Times dated
27th August;: Maximum prices of raw
jute go. I quote:

“That from August 28, the Union
Government has decided to do away
with the maximum prices of raw
jute Yoth at the up-country centres
and in the Calcutta delivery market.”

Some measures they are thinking but
actually what is the real position. I
further quote from ZXconomic Times
dated 27th August:

“The Jute Corporation, informs
Mr. Gautam Ukil, Managing Direc-
tor, bought till Thursday a total of
21,000 bales mainly from the mar-
kets of North Bengal and Bihar and
also from Assam and South Ben-
‘&1-”

&, Mr. Chitta Basu told us, 47,000, That
is not correct. The fact is, only 21,000
bales have been purchased. This is
from yesterday’s paper.

SHRI CHITTA BASU : It is all thy
more pitiable.

SHR]I SAMAR MUKHERJEE: The
report says:—

‘It is now buying at a daily ave-
rage of 2500 bales but has the capa-
city to mop up 10,000 to 11,000 bales
per day. The presént market arri-
vils are around ugsoop maunds per
day. Raw' Jute prices’in most mar-
kiets are Rs. mtonl.lsmmerth‘m
‘ﬁ\e mtutury minknum. v !

but i seality, it has already e
mmwm&mymmc.
hud by the -Goverament. ...

So, the éhbécity ‘of the JCI is 10506
tolloonhﬂeuperdny,ittheirfu!l
capacity is utilised, but actually, théy
are plrchasing only 2500 bales per day.
Regarding total production, the initial
estimate of the Jute Corporation was
75 lakhs bales and of the Directorate
of Jute Development, 73 lakh bales.
Now the commodity has started com-
ing to the market for sale. Immediate-~
ly there are the Id and Puja festivals.
They are very much forced to sell at
any price which they are getting. So
they are now selling at a distress price.
You can see from these figures that the
Government is not at all coming to
their help. The machinery which has
‘been set up by the Government to
purchase through the JCI eand the
limited capacity of purchase through
the cooperatives cannot help the pea-
santry from this dire: situation and this
try from this dire situation and this
dire crisis, unless in a very big scale,
the Industries Ministry of the Govern..
ment of India takes up the issue,
opening centres at various important
markets to purchase from the peasan~
try directly. The workers’ union, the
agricultural associations, the Bengal
Chatkal Mazdoor Union and the Kisan
Sabha have repeatedly stressed that
the cost of cultivation has increased
very much. So, immediately, at least
the price shoulq be fixed at Rs. 300 per
quintal. The gap is so big. Govern-
ment fixed Rs, 150; the demand is
Rs. 800, because the cost of produc-
tion has incressed very much,

But, the Government is not respond..
ing to this, Only I see that the maxi-
mum price of raw jute wag withdrawn
by Government for a particular period.
But this will not help, namely, with-
drawal of this maximum price and not
coming to purchase directly from the
growers who are forced to sell at dis-
tress prices, If that machinery:is not
set up and' adequate amount:of fund
is 'not .placed -at the dispossl of the .
JCL it the help:and vooperstion of the
vnriouu uuu nrmhaﬁou M botm- :
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<al parties are not enlisted to provide
the jute-growers with the fair price for
their produce, I am afraid, the econo-
mic life of the peasantry will be hard-
hit, particularly in West Bengal, be
cause the economy of West Bengal is
very much linked with jute cultiva-
tion as well as the jute industry in
general. You have North Bijhar,

Orissa....

SHRI CHITTA BASU: Asgsam, Tri~
pura....

SHRI SAMAR MUKHERJEE: Yes.
All the six States, Their economy is
very much linked with it. Already
80,000 workers have been removed
from jobs, in the name of Badliwala.
Originally there were 3-1/2 lakh wor-
kers, last year 2-1/2 lakh workers and
now only 2 lakhs, Their number is
getting reduced. Both the peasantry
is being very hard hit and the workers
are faced with this type of attack from
the jute magnates. The purchasing
trade is now mostly in the hands of
the big traders and they are directly
linked with the mill owners. Here,
the Economic Times further says:

“The current seasoyn has started on
a different note with traders fore-
casting as big a crop as 80 lakh bales.
The intention, according to know-
ledgeable circles, was to depress
prices and get permission to export
raw jute up to 2 lakh bales.”

This is the machination of the big tra-
ders. They want ty create &n impres.
sion that there is surplus production,
and, therefore, no accommodation of
stock is necessary and thus they will
force the peasantry to sell the raw
jute at a much lower price. This is
the conspiracy of the big traders. The
Economic Times report further says:

“The jute mills have started their
purchases, but still not to the normal
extent. Financial stringencies have
not allowed a good number of units
1o build their fibre inventories and
cover their tuture positions. As they
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have not cleared their earlier duﬁl,
the suppliers of raw jute have stop-
ped selling to them on credit and
are insisting on cash payment.

This is also another aspect, a big fac-
tor and the jute mills are saying that
they do not have cash. These are the
manoeuvres, which year after year the
jute mills have been using. When the
peasants come for selling their jute,
they are forced by these manoeuvres
to sell their jute at a distress price,
This blackmailing mechanism has been
operating for several years: its rami-
fications ag also widespread, the jute
lobby are very powerful and it is very
much difficult to change these condi-
tions.

After the Janata Government came
into power, no basic change is there.
As other hon. Members have said,
these ramifications are quite powerful
and the Ministers have been taking a
casual attitude towards these things.
That is the reason, why the peasantry
is faced with serious problems today
and the jute price is going down; it
has already reached Rs. 130/- per quin-
tal. Shri Saugata Roy has just men-
tioned about the situation in his con-
stituency and Shri Dinesh Joarder will
bear me out as far as North Bengal ,
is concerned. Unless this Government
takes up seriously to curb these mani-
pulations of the tycoons and big tre-
ders, to strengthen the JCI from all
aspects and seek full cooperation of
the trade unions and organizations of
the growers as also various political
parties, you cannot bring about a
change in the situation. Unless you do
this, the economic life of the peasantry
is going to be ruined and the entire
economy of jute growing areas is sure
to be vitally affected.

This question is being repeatedly
raised in this House year after year..

. In this. very House, late Shri Lalit

Narain Mishra, the then Minister for
Foreign Trade, had categorically stat-
ed in this House on 24th July, 1078
that within three years, Government -
will fully undertske the entire pur« -
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chlslnl of fh. raw jute production but
what is the position today? Just now
as I quoted from the Economic Times
JCI is purchasing only 2500 bales per
day, whereas the daily jute arrival is
1,25,000 maunds per day. Only a few
weeks are there and in these few
weeks, a big damage would be done to
the growers unless the Government
comes forward to their rescue in a big
way. The permanent solution would,
of course, be for the Government of
India to take over the entire respon-
sibility for'the purchase of raw jute
directly from the growers, Along with
this, the jute mills and export trade
should also be completely nationalis-
ed. That demand has been raised in
this House year after year; this has
been the demand of the various orga-
nizations also. The recommendations
of the Committee on Public Undertak-
ings have lent support to these de-
mands. These are the permanent solu-
tions. For the present, to prevent
further fall in the price of the raw.
jute and give the .peasantry remune-
rative prices, this Government should
come in a very big way 1o strengthen
the purchasing agencies, particularly
the Jute Corporation of India and the
“soperatives. Sufficient amount should
be placed at their disposal. A large
number of centres have to be opened
without much delay, and purchases
should be made directly from the pea-
santry, eliminating the middle~-men.
Credit facilities to the cooperatives
have also to be given. Without these,
this crisis cannot be overcome, and
peasants cannot be saved from the
manipulations of the traders and the
jute mill owners—who have deprived
them of a legitimate price.

MR. CHAIRMAN: The time now
left is only half-an-hour, and the hon.
Minister has also got to speak. And
Mr, Chitta Basu will also take some
time. There are 8 Speakers. I want
that everybody should participate in
the discussion. It is upto the Mem-
bers to imit their speeches to a short
duration. Dr. Ramji Singh will now
speak and will teke only 3 minutes.
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oo Tl fog ( rragC) ¢ @wr-
afg A, qr &k farr Rogtot v &
ard ard wfv ak ¥ 1 arare Wy oY
warn o gt fe 1061 #alryz
w1 iy 71 wfowe o7 o8 1977-78
#9267 41 XRAw @ 9N 1 T
% JemER # 60 mr@ Anr wit gT ¥
wa s g arq & waray § 4 @ wgd
&t Qoftardy guww Har @ § 1 afeerer
wowdfen wRE ¥ 447 TOQ  Niw
wfiew & a7 w4 § o Clwenew
HTERE FOEE ¥ 141 ¥ wgHT agT
TIT FY AT 150 IIC  WEH # &7
5 &fcw ol wuwar § fedw 8w
HZ %1 125 ¢ MiEzw gz wr ¥
q3TY ¥ Ty ag feafa sga § g
& vaw s w7 o 4

“Government decision to raise the

statutory minimum price of W-5
variety of raw jute by Rs. 8 to Rs.
150 a quintal {s likely to disappoint
the growers and the millg and the
Committee on Public Undertakings

of Parliament might feel strongly
about the decision.”

@t qar w7 w7 § w1 qw foreH
Y[z Ieqres WY gavarfgg &1 @ i
fam wifes &Y W frwrag & 1 swar
§ <u @t ¥ oY fafeenl = § oY 71 o
& saray Sifee rar & 1 xafag aw g
¥ &g xgr § 5 9 & Sarawiey ay
o wrew faw qvdt § 1 swfs, oaadt
o w7 g fowwr sORIR A
e weFre s dar e aiwmd
w1 g7 forwr & Wi o oz gyt
¥ e ¥, IenY W G qgwrd
& vay wr ww § 7 wafeg owew
T gfezwior & 97 ey 7 fawre
aff fear omgur oW w®E wmH W
ST | QAT OF ATE 0T F s
W e gardy e Fer snfor qrar e
it fr oot qea gt o B0
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R L.E mm wre fear
‘AR WT A AgA W wrH & Wfew
T WY gm-avy ¥ arar Y fo e
g ¢ iy droe gt & I wwa
g wldwaErlt & fog va@ ff ¥
g AT 2
- *“About 20,000 quintals of raw
jute were coming to the market daily
thils season, but the-JCI had not

started its operatiom in the ‘State as
yet.”

wg “rZrana” § wg am § wfeq
e woETY, E wwt gy st
F fawre md off Wi IR qT e
Ywm wre §fear 91 wiw @
% W § gt W Wt ft g
ware # wardd
“JCI need not have purchased raw
material from the market directly
and -operated almost like a Mahajan.
As a result the jute market had
turned. into a gambling market.”
qAGINE & F170 §9 Rfuw wgAr
wfere g afew qefr e &t § s
gfsr qoxCien &RET A W 8T
qreg & fagy ¥ N s §, W A
oft wi¥, e 3ol g & g
% qurmfis fgd dz3 & 387
W< 462 wiq Ay g A §, Cawr oft
wregn A WA @ of wg oo aw
¢ +“Bosu’s report can be considered
ag ‘a’ pace-setter on the raw jute
question.”
WA EH ATHIT A aq 70 o fis wg
oy W fad § S gw s
ey ¥ oY Wt g owaR wverw - X
wqrare i oy ¥ whe At wcasd
v ok fmc ity wﬂw ﬁlm
wgr
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o dreq offte WY i §, -
FEAC ST W o foird § v
CIgrare F xwiarfaw ford ¥ oy
feied B—%% G ¥ Srede wewaew
§— xofog I 1wy wrew v g
wifyg, 2y w0 w1 fefewa wff we
axdt § 1

gerrara, awrafa wgvea, & v
¥ w0 ¥ vy wigm § ) g =
welY ot e v fafrw-i o gfafaie
w3RT gy e ag #2 @ wwar
¥ 7 It i s S Sl et
g faw § 1 xofog @7 sgm wgd—
wg % fafew 47 1 gfeafadz afi s 77,
Yz IeTEE v Gar A Fer awar § 1
yz w1 FHarey o wa fuelfen aew
€T g1 § 1 W o ¥ ope w5 9ey-
ot 7. 4 fafaas & a1, Aew qrey
T & wew # o gatadE e f—
ag 6.5 fafogs aewr §—v@ any
¥ 9T ¥1 garew fedt-few frear o
g1 § 1 et Feafa s gery & fg—
wafy g qvedd  wiftgRy goeedd
E—war Qmr ot W wwd § fe fafew
77 Y qfafade o< faay wng avfe oz
& Iearewt &7 wdh wrew foaw w7

*SHRI GANANATH PRADHAs
(Sambalpur): Mr. ‘Chairman Sir, the
discussion is going on in the House
about the problem of jute growers. 1
am representing a district of Orissa
which is mainly irrigated by Hirakud
dam and land in my area are quite
favourable for jute cultivation. There
are also jute farmers in my area. It

‘will be improper. it I will not speak 6n

this topic, since I am an agriculturist.

Sir, s0 far ag the present condition

“I'he original speach was §g1ivered

of ‘the jute farmers of my area are

in Oriya.




. soncerned I am sorey to:say dhitdhrere
are number of obstacles for them to
grow jute,

- Firstly, the Government officials are
ret guiding them - properly. The
farmers. are not getting fertilizers,
.sseds and other equipments at due
time. The main difficulty with them
which I would lke to say with
sorrow and anguish that no jute
industry has so far been get up in
‘Orissa. That is why the jute growers
are not geting remunerative market
price. They are under these circum.
stances compelled to sell the raw
materials to the agents of West
Bengal. In this case, the middle man
are getting all the profits. Therefore,
1 request the hon. Minister to take
some solid steps to protect the farmers
from the middleman.

With all humility 1 request the hon.
Minister to look into the matter. I
hope the hon. Minister will take
sympathatic steps to extend all sorts
of cooperation for the improvement
of jute cultivation in Qrissa. At the
same time I would reqguest the
Minister to set up some jute indus-
tries in Orissa in order to encourage
the jute growers.

With these words I conclude.

SHRI DHIRENDRANATH BASU
{Kalwa): Only in the eastern region,
87 factories are under closure or on
the verge of closure. There are
many sick jute milis. Jute industry
employs more than four lakhs of
people. You will be surprised to know
all the big factoriecs are being
controlled by the Indian Jute-Manu-
tacturers’ Association who have
engaged gome traders, or farias to
advance money to the growers and
purchase jute at the distressed rate,
that is much below Rs. 135 per
quintal. Jute is purchased at Rs. 130,
125, eto. per quintal. Even the govern-
ment fixed rate is Rs. 150. -Govern-
ment have some centres, the Jute .Cor-
poration of India have got 107 centres
throughout India. 'That is very small.
Jute Corporation of India should set
up at least gne centre in each assemb-
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1y constifueincy’ss thit they ok moet
them..: Unfortwnately this-is not going
to happen. So- miany jute mills such
as Nashkarbara, Kelvin ang Chatbasa
jute mills are still under closure.
Thousands ' of persons have been
thrown out of  service, Govern-
ment cannot nationalise those indu-
tries, we understand, for want - of
funds. Mr. Mohan Dharla told us last
year that he was proposing purchases
through the cooperative societies.
That was a very good idea and we
must congratulate him for that. He
made an honest effort last year. So
many cooperative societies were
started in West Bengal but due to
lack of money and credit facilities .the
cooperative societies cannot purchase
jute as q result of which farias engag-
ed by IJMA and the middiemen are
purchasing jute at lower rates and
this cannot be stopped. It was re-
ported that Khardah jute mill was
short of jute. On enquiry the govern.
ment found that several lakhs of bales
were hidden by the management.
What we suggest is this. Let the
governmeni fix the price not at Rs.
150, but at least Rs. 200 per quintal.
Let them purchase. Let them open
more centres where the growers can
sell jute direct, so that these mal-
practices do not come in. They have
enunciated so many principles anr
policies. None of the policies have so
far been implemented. Nice speeches
of M.Ps or Ministers will not serve the
purpose of the growers. They are
suffering heavily. Prices are falling
down day by day. The present posi-
tion is that if the government do not
purchase, there will be heavy suffer-
ing. Many mills will be closed déwn,
the farias of IJMA and their agents
will purchase jute and get them in
hidden places. They are stocking all
this raw jute. They pressurise the
Covernment to get all the facilities
and they are making profits.. Much
of the resources of many of the. jute
{ndustries have been taken by Naskar-
para Jute Mill, Chalbasa - Jute Mil; .

Kelvin, and ethers. Their main point -

is- that they will not allow the Govern-
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‘thent to, function properly. . They will
not allow the Government to purchase
jute from the growers and this is to
be stopped at all costs.

With these words, I conclude.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): I share the
anxiety expressed by the hon. mem%ers
here in regard to the condition of the
jute growers and the jute industry. The
time at my disposal is very short. So
far as I have gathered three points
arise from the discussion which has
taken place here:

1. The statutory price of jute.

2. Marketing operation by J. C

3. Price stability.

Please see the motion tabled by the
hon. member Shri Chitta Basu. It
says:

*“That this House do take note of
the situation arising out of the
large scale distress sale of raw jute
at prices lower than the statutory
price in West Bengal and other jute
growing States and urges upon the
Government to take appropriate
actions to ensure remunerative
price for the growers.”

As I have said that I have little time
at my disposal. so I want to say what
action we have taken in this matter
so that at least minimum statutory
price which the Government has fixed
can be got by the growers. Till about
the first week of August, 1978 the
price of raw jute was very firm around
the maximum level. It was only from
6th or 7th August that the price,
started to come down and the Jute
Corporation of India considered the
whole thing and entered into the
market from that date. They are pur-
chasing at the moment at the price
a little higher than the statutory
price—Rs. 160 to Rs. 165. That is. in
all the States. In order to arrest un-
warranted decline in the price, the
following steps have been faken:—

1. Maximum stock holding lmit
of the mills has been increased to
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eight weeks from ‘the level of four
weeks. :

2. It hag been decided to do away
with the maximum prices of both
in the Calcutta and up-country
markets. Actually, we have noti-
fled to-day.

3. Jute Commissioner has been
asked to import minimum weekly
purchase quotas for all mills and
minimum stock holding of raw jute
so that they may be forced to go to
the market and buy jute from the
jute growers.

Cooperatives in Bihar and We
Bengal have also been persuaded to
start theirr operations without any fur-
ther delay and it is expected that the
ecombined operationg of the coopera-
tives and JCI will contribute to the
firming of the prices, All these steps
are expected to generate sufficient
buying pressure in the market and
ensure price stability. Besides, the
State Governments have been request-
ed to keep a watch on any violations
of minimum statutory prices for
necesary  action. We think our
growers also must be educated about
the policies of the Government and
the steps that Government want to
take in regard to price stability.
publicity campaign has been launchea
by the JCI to dissunde the growers
from making any distress sales and
also to counter any panic which might
be created by the unscrupulous
traders. The jute crop this year is
expected to be reasonably good and
jt is possible that certain interested
parties would mislead the growers to
part with their crop at a low price.
That is quite possible. 1 can assure:
the House that we will take all
measure so that our jute growers can
atleast have the statutory minimum.
price, which had been suggested by
Shri Saugata Roy also. At least they
must get that price, because we know
there are middlemen and Whatever
price we offer, the growers do not get.
That is our every day experience.
There is no denying that fact. 8o, we
will do everything to check it.



Upto 28-8-78 Jute Corporation of
India have bought—there are some
contributions from cooperatives also
but that is very 1little—25,137 bales
only. But I would like to say that
really jute will come after September
5th and by that time, all the arrange-
ments have been made by the Jute
Corporation of India we are having
touch with the State Governments
every day so that they can induce
their cooperativeg to go to the market
and buy, because there is a limita-
tion for the Jute Corporation also.
Everybody will appreciaie that. All

of a sudden they cannot go every-
where and manage everything. If we
expect that, it will be too much.

Therefore, in each State, so far as my
knowledge goes, in most of the villages
there are primary cooperatives. If we
can give them encouragement and if
we arrange finance, which I think we
will be able to do, they can intercept
in the market. If they do so, we can
have the desirable effect and we can
help the jute growers.

Members might be interested in
knowing  the prevailing  prices.
Actually we have received informa-
tion from different places and it is
like this: In Assam, in Nowgong area
the maximum ruling rate is Rs. 162
per quintal and in Gouripore it is Rs.
60. An Agartala it is Rs. 163. In
North Bengal, it is, Rs. 167 in Dinhata
and Rs. 170 in Islampur. In South
Bengal, in Karimpur it is Rs. 194 and
in Champadanga it is Rs. 188. In
Bihar in Kishanganj it is Rs. 170.
Recently we have got this informa-
tion.

SHRI SAUGATA ROY (Barrack-
pore): Prevailing rates in the primary
or secondary markets?

SHRIMATI ABHA MAITI: I have
alrendy said that there are middlemen.
This is in the intermediate market,
may not be in the primary market,

SHRI L. D, KAPOOR: What are
the growers getting?
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SHRI SAMAR MUKHL‘BJEE On
that they have no information, -The
JCI i not interested to get that in-
formation. '

SHRIMATI ABHA MAITI: That is
not correct, because go far as our
knowledge goes, they are getting this,
In some places it may be different. i

SHRI SAUGATA ROY: For Nadia
and the 24-Parganag have you got any
figures?

SHRIMATI ABHA MAITI: No,
these are the figures,

My second point is about the market
operations by the JCI, This year,
from the very beginning a plan had
been drawn up, well ahead of the
season, by the JCI, so that the jute
growers can have remunerative prices
and their interests can be safeguard-
ed. Many things have been said about
the JCI which may be true to some
extent, may not be true to some extent,
but now it has been reorganised,
and we are trying to see that
the JCI looks after the interests
of the growers and also the
interests of industry because we know
that if we cannot run the jute indus-
try, ultimately it is the jute grower
who will suffer. That we cannot
deny. So, they wil] protect the in-

_ terests of the jute grower and also

see that the jute industry can go on.
Under the plan of operation finally
decided upon by the JCI, the target of
procurement for the 1978-79 season
hag been fixed at 15 Iakh bales.

Procurement during 1978-79 will not
be restricted to price support alone,
but the Corporation will make com-
mercia] operations, subject to the con-
dition that the JCI's entry into the
market is not exploited by specula-
tors by pushing up prices to un-
warranted levels, and thet there would
be np loss in guch an operation.

The Corporation will take up plang
for expansion of its primary market
coverage to the maximum extent
possible through its own infra-struc-
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ture as well as with the assistance of
the cooperatives.

Of the tota] purchases made by the
Corporation, 20 per cent at least will
be procured directly from the primary
markets, so that JCI's presence in the
market is felt in the rural areas
amaong the farmers,

The Corporation will come to an
sgreement with t{he managements of
the taken-over jute mills for supply
of a percentage of their requirements
of jute on mutually acceptable terms.
The Corporation will come to similar
arrangements also with jute mills in
the private sector with a view to in-
creasing its total turnover.

MR. CHAIRMAN: I think you have
to continue on the next day because
it is 8 O'clock now,

SHRI SAUGATA ROY: You can
extend the time by a few minutes. Let
her finish,

MR, CHAIRMAN: If the House so
agrees, it can be done. How much time
would you require?

SHRIMATI ABHA MAITI: In ten
minutes I think it will be possible to
finish,

MR. CHAIRMAN: [5 1t the pleasure
3 the Houge to extend the time?

HON. MEMBERS: Yes.

SHRIMATI ABHA MAITI: 1 have
said already about the training of
farmers. The Corporation has also
decided to take up a training pro-
gramme of the farmers in the grading
af jute on a planned basis. BecRtuse
# is the middlemen who -can take
advantage of different gradations, So,
about grading, we are undertaking
training courses for the farmers,
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- SHRIMATI ABHA MAITI: That
we- will consider, but- I can say that

previously we had, 1 think, 38 grades
or so, but now there are 8. So, if
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Here 15 any” need, we will’ deﬂnm!ly
consider, but there is no hard and fast
rule that we have to stick to the
number. We can consider it.

Now, the Corporation has set up 300
Departmental Purchasing Centres and
29 sub-centres in 1977-78. This year
we have already six more sub-centres.
That means, they will be in the jute
growing area, in the local markets and
our endeavour will be to increase these
sub-centres so that directly growers
can sell their jute to the Jute Cor-
poration people,

1 have already stated the importance
of the cooperatives. So long ag co-
operatives will not come into the<®
field, it is impossible to guarantee the
reasonable or the maximum or the -
minimum price. We cannot give the
guarantee to them if the local co-
operatives cannot come and it is here
the State Governments can do much.
So, I request the Members concerned
in all the States to pursuade their
State Governments so that they can
come forward and induce the co-
operatives to take up the jute business,

SHRI DHIRENDRANATH BASU:
The cooperatives in West Bengal par-
ticularly have the dire necessity for
credit facilities, Would you kindly
enlighten thig House if you are in a
position to extend more credit facili*/
ties to cooperatives for purchasing
jute?

SHRIMATI ABHA MAITI: Yes, we
have arranged it and we are arrang-
ing also.

The governments of jute growing
States have been requested to streng-
then and expand the coverage of the
cooperative sectors to help JCI in its
operations, The Corporation hag dis-
cussed various aspects of the opera-
tional plan with representatives of the
cpoperatives. The plan for 1978-79
pravides for suhstantia] -expansion of
the. . cooperative coverage. = A target
of . procurement of 8 lakhs bales by
the cooperatiyes had been :fixed .of
which the share . of. cooperatives .in
West Bengal is 4 lakhs bales.



snn; CHITTA . BASU What about
muuy?

SHRIMATI ABHA MAITI; We will
arrange money and they will also
arrange money.

" BHRI SAUGATA ROY: You have
a meeting with the Reserve Bank
people,

SHRIMATI ABHA MAITI: We
already have meetirigs with them.

The JCI has also agreed to pay
Rs, 1.85 per quintal ag service charges
to the marketing cooperatives for
purchase of loose jute from village
and primary sdcieties in order to
encourage direct purchase from the
jute growers.

The last point is about the price.
Sir, there is great controversy about
it and definitely most of the people
desire that the maximum price should
be given. The Committee on Public
Undertakings expressed their views
and the Government of West Bengal
also has expressed their views. The
Agricultural Prices Commission hus
taken into account all the things and
fixeq up the price at Rs. 150/- per
quintal, Next year, or after some time,
they can revise their attitude and
revise the whole thing. But, at the
present moment, this is the price,
Some Members have expressed the
view that it should be at least Rs. 300,
while some others have suid jt should
be Rs, 200. I do not know on what
bagis they have -arrived at these
figures. I have no knowledge about
this,

SHRI SAMAR MUKHERJEE: It
is the cost of cultivation plus a margin,

SHRIMATI ABHA MAITI: The
Governments of West Bengal, Orissa
and Tripura for some time past are
wanting to enhance the minimum
price of raw jute. They are of the
view that it should be higher than
‘Rs, 180 per quintal as announced by
the CGovernmenf for W5 Grade in
Agsam,

The Committee on Public Undertak-
ings accepted the cost of production of
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raw jute worked out by the Gowvern-
ment of West Bengal for 1977-78,
namely, Rs, 34434 per quintal. On
that basis, the Committee recommend-
ed the minimum price of raw jute of
Rs. 447,64 per quintal, after adding
30 per cent return to the growers,

The Agricultural Prices Commis-
sion had formulated its recommenda-
tion regarding the minimum support
price for the 1978-79 season on the
basis of the prevaillig prices of the
inputs and the average rates of wages
prevailing in selected centres in the
jute-growing  distriets in = West
Bengal, which is higher than in
Assam. ... (Interruptions), The mini-
mum agricultural remuneration in
West Bengal is Rs. 8.10.

AN HON. MEMBER: It is prevail-
ing in most of the areas in the villages,

SHRIMATI ABHA MAITI: My
constituency js in the rural area and
[ also know. the position.

According to the estimates compiled
by the comprehensive scheme for
studying the cost of production of
principal crops for Assam asd West
Bengal, it is Rs. 132.63 per quintal
for 1975-76 in West Bengal. Aj against
this, the estimated cost of production
for 1976-77 {for West Bengel was
Rs. 197.73 per quintal As against
that, for 1977-78 the Government of
West Bengal has estimated it at
Rs. 344.34 per quintal. So, it is higher
than the figure for previous year,
which was again higher than that of
the previous yeur., Now what is the
explanation for such a big gap?

SHRI SAUGATA ROY: Part of
the gap is political,

SHRIMATI ABHA MAITI: I am
not saying it is political, 1 cannot
say s0. The explanation for this wide
disparity in the three estimates is
that the Government of West Bengal -
hag taken the cost of human labour -
at the minimum wage notified by jt.
The Comprehensive scheme for study-
ing the cost of production of principal
crops has taken the average w
prevailing in selected centreg in jute
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growing districts of the State. That
is the difference between the two
festimates, The State Government's
estimated cost of production for
1977-78 shows an increase of 74 per
cent over their own estimates of the
previous year. It may be that there
is some apprehension as to what will
be the effect it we have such a high
price for the raw jute on the indus-
try. Now, as I have ulready told you,
we have to go both ways, we have to
protect the interest of the jute growers
and at the same time we have to see
that our jute industry can grow can
thrive, because we have already ex-
perienced thmt it is very sick in West
Bengal. There are tycoons and 3o
many factors are there and it is going
on far such a long time, So, all of
a sudden we cannot over-ride every-
thing. So, we have to look to these
two interests, viz,, the interests of the
jute growers and also of the industry.
Therefore, after looking ifito ull these
aspeets, the Agricultural Prices Com-
misgion has fixed the price. It may
not please me, it may not please you,
but this ig the fact. Let us try to
see to it that the jule growers can
get at least the statutory minimum
price and if there aré mny constraimts
in between, let us try to remove
them. I can assure you, ag I have
already told you, that whitever
possible measures we have at our
commmand, we will take so thmt their
interests can be safeguarded.

SHR] DINESH JOARDER (Malde):
One question. Just one minute,

MR. CHAIRMAN: No question.
How can yeu put a question now?

SHRI DINESH JOARDER: Thut
the Id festival is coming up in the 1st
‘week of September and the jute
gowers need money just row, so the
Jute is being sold in advance when
the jute is still in process and either
it is Deing dried up or it is gtill in the
rotting tank.... (Interruptions). It
i8 not yet ready for the market.....
(Interruptions). I would like to know
whether the Government can ask the
JC1 to dive sofme advarice money to
the growers against the subsequent
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gile of jute in view of the T4 Mvd
approaching very fast?

SHRIMAT! ABHA MAITI: We
will look into it,

SHRI CHITTA BASU:
the right of reply.

MR, CHAIRAMAN: How much time
will you teke? Otherwise, we will
take up the next time, It is already
8.15 pm,

SHRI CHITTA BASU: She cannot
get away with her reply.

MR. CHAIRMAN: ] did not mean
that you should not reply. If neces-
sary, you must finish in two minutes.

SHRI CHITTA BASU: 1 will take
five minutes.

1 have got

I also agree with the consensus of
the House, if I may say so, that the
panacea lies in the nationalisation of
the entire industry, right from the
point of purchase to export trade.
Secondly, it is my allegation, even
now that the jute growing State Gev-
ernments are not consulted in two
matters in particular, viz,, in the fixa-
tion of minimum price and gradation.
Can 1 hwve an assurance from the
Government that the State Govern-
ments will be involved in the matier
of fixing the minimum price, Then,
I want to mention again ene thing,
She has mentioned the West Bengal
Government ocalculated the cost of
production for each quintal of jute
taking info account the statutory
minimum wages for the agricultural
labourers. It fy the policy of' the
Government to enmsure the statulory
minimum price for the agrioultural
labour. What is the crime or in on the
part of the West Bengal Government
it they take into sccount the rate of
wages of agricultural workers that
was statutorily fixed by that State 5o
the matter of calculating the cost at
productien?

I again rise this point from g larger
socio-economic problem of the couptry
that unless that i3 taken into accobast,
never it will be possible-for any Gog-
ernment to ensure the enforcement ot
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%" veriimient s right and m
have' Mne peructly the right t!uu
to talke into gecoupt the minimum
statutorily fixed for the agri-
al workers in the matter of
calculating the cost of production, I
would also suggest that even at this
late stage the Goyemment of India
should start a dialogue with the
Agricultural Ministers of six jute-
growing States to find out the ways
and means as to how the JCI opera-
tions can be further extended and the
benefit; can be given to the growers.

I has been admittad by the hon.
Minjster that the Calentta price is not
, simulteneously annaupeed. Why? I
have np time fo explain in detail.
. One of the allegations against the
Agricultural Prices Commission it, as
has ‘been made by the PUC, that they
deliberately do not announce the
Calcutta price and the up-country
price gimultaneously, The object is
to allow the middie-men, the tycoons
angd the barans to depress the price in
the upcountry markets, This time
also, the Government have not taken
any lesson from it. The minimum
priceg for the up-country markets
have been declared earlier. Only
today, they have declpred the mini-
mum price in the Caleutta market.
Why is this practice being indulged
in? It is only to allow and barons and
the tycoons to dampen the priceg of
raw jute in the upcountry markets.
1 think, the Government should take
note of it. There should be simul-
taneaus pnnouncement of the Calcutta
price ag well as of the upcountry
market prices, :

Lastly, I would say het the ques-
tion of the minimum price of jute
should be de novo, discussed and we
should not rely on the recommenda-
alone. This is a
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n‘#h fAixed. anly pn the basly of ghe e
tigns. of the APG, Jt.should
be decided upon after cons ing ‘the
jute ‘growers, the respective State
unjons und thg industrialists alsg, I
Government, the con trade
think, the hon Minister would taie
nma“tmdneebow far thie ques-
tion cawld be solved with the gatistac-
tion of all the interests concerned.

MR. CHAIRMAN:  There is
Amendment No. I which wag moved
by 8hri Vinayak Pnnd Yadav, Ha
is not here, Though in his speech, he
said that he was not pressing for .
1 have to put it to the vote of the
House.

Now, I put the Amendment to the
the vate of the House,

Amendment No, I was put and
negatived,

MR. CHAIRMTN: Now, I
main motion of Shri Ch:tta
the vote of the House,

SHRI CHITTA BASU:
like to take & vote on it.
withdraw it.

MR. CHAIRMAN: Is it the pleasure
of the House to allow Shri Chitta Basu

t the
su to

I do nat
I want to

. to withdraw .the Motion?

SOME HON, MEMBERS: Yes

The Motion was, by leave, with-
drawn.
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